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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH AT CHENNAI 

IN 

APPEAL NO. 64 OF 2024 

(Under S. 16 of the National Green Tribunal Act, 2010) 

IN THE l\1.t\TTER OF 

Neev Trust, 

Sy. No. 16, Y emalur 

Kempapura �,fain Road 
< T ' B 1 i' ema�ur, anga.Lore 

Karnataka - 560037 

Represented bv Mr. Abhishek 

Cha turvedi, 

Trustee 

Versus 

Karnataka State Pollution Control 

Board 

Bangalore - South 

Through the Office of the Senior 

Environmental Officer, 

"NISARGA BHA VAN", 3rd

Floor, 

Thimmaiah Road, 7t1t 'D' Cross, 

Shivanagar, Bangalore - 560010 

... Applicant/ Appellant 

... Respondent/Respondent 

INDEX 

SI. No. Document Page Nos. 

1. Memo of Citations on behalf of the 1-21

Appellant.



11 

2. True Print of the email dated 29 June 2026 22 

issued by the Appellafir to- the Respondent, 

serving the memo of citations. 

Place: Bengaluru 

Date: 29.06.2026 
~i 

Advocate for the Appellant 

Nik:itha Surabhi 

Keystone Partners 

35/2, 1st Floor, 

Cunningham Road, 

Bengaluru - 560001 

Ph: +91804113 5813 

Fax: +91 80 4206 6148 

Email: bengaluru@keystone.law 
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BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH AT CHENNAI 

APPEAL NO.64 OF 2024 

(Under S. 16 of the National Green Tribunal Act, 2010) 

IN THE MATTER OF 

Neev Trust ... Appellant 

Versus 

Karnataka State Pollution Control Board ... Respondent 

MEORANDUM OF CITATIONS ON BEHALF OF THE 

APPELLANT 

The Counsel for the Appellant seeks to rely on the following judgements: 

SI.No. Case Law Page 

No. 

1. Surjeet Hyundai (Eshan Auto Corp India LLP) 3-19 

v. Member Secretary Madhya Pradesh Pollution 

control Board Office and Another, Appeal 

No.09/2025 (CZ) and Appeal No.09/2025 (CZ); 

2026 SCC OnLine NGT 40 

Paragraph No. 21 to 34 

2. Order dated 23 June 2026 passed by the Hon'ble 20 

Supreme Court in Civil Appeal Diary No(s). 
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21358/2026 staying final judgment and order 

dated 08-01-2026 in AN No. 9/2025 passed by 

the National Green Tribunal, Central Zonal 

Bench, Bhopal. 

3. Order dated 15 May 2026 passed by the Hon'ble 21 

Supreme Court in Civil Appeal Diary No(s). 

21367 /2026 staying final judgment and order 

dated 08-01-2026 in AN No. 9 /2025 passed by 

the National Green Tribunal, Central Zonal 

Bench, Bhopal. 

Place: Bengaluru 
Date: 29.06.2026 

Counsel for the Appellant 

Nikitha Surabhi 
Keystone Partners 

35/2, 1st Floor, 
Cunningham Road, 
Bengaluru - 560001 

Ph: +91 80 4113 5813 
Fax: +91 80 4206 6148 

Email: bengaluru@keystone.law 
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ITEM NO.7 COURT NO.2 SECTION XVII
S U P R E M E  C O U R T  O F  I N D I A

RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 21358/2026

[Arising out of impugned final judgment and order dated  08-01-2026
in AN No. 9/2025 passed by the National Green Tribunal, Central
Zonal Bench, Bhopal]

M/S SURJEET HYUNDAI, (AUTO PVT. LTD.) Petitioner(s)

VERSUS
THE MEMBER SECRETARY & ANR. Respondent(s)

IA No. 162592/2026 - CONDONATION OF DELAY IN FILING
IA No. 162599/2026 - CONDONATION OF DELAY IN REFILING /  CURING THE
DEFECTS, IA No. 162575/2026 - EXEMPTION FROM FILING O.T.
IA No. 162567/2026 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 162570/2026 - STAY APPLICATION

Date : 23-06-2026 This matter was called on for hearing today.

CORAM : 
HON'BLE MRS. JUSTICE B.V. NAGARATHNA
HON'BLE MR. JUSTICE JOYMALYA BAGCHI
(PARTIAL COURT WORKING DAYS BENCH) 

For Petitioner(s) :Mr. Harpreet Singh Gupta, AOR
Mr. Pratipal Singh Gupta, Adv.
Mr. Srajan Jain, Adv.
Ms. Nancy Chaturvedi, Adv.

For Respondent(s) : 

UPON hearing the counsel the Court made the following
O R D E R

Delay condoned.

Issue notice to the respondents.

Learned counsel for the appellant is also permitted 

to  serve  the  standing  counsel  for  the

respondent(s)/State.

There  shall  be  interim  stay  of  the  impugned

direction, until further orders. 

Tag with Civil Appeal Diary No.21367/2026.

(NEETU SACHDEVA) (DIVYA BABBAR)
D0EPUTY REGISTRAR COURT MASTER (NSH)

Digitally signed by
NEETU SACHDEVA
Date: 2026.06.23
16:28:05 IST
Reason:

Signature Not Verified
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ITEM NO.24 COURT NO.4 SECTION XVII

S U P R E M E  C O U R T  O F  I N D I A
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 21367/2026

[Arising out of impugned final judgment and order dated  08-01-2026
in AN No. 10/2025 passed by the National Green Tribunal, Central
Zonal Bench, Bhopal]

M/S SURJEET HYUNDAI (ESHN AUTO CORP INDIA LLP)     Appellant(s)

VERSUS
THE MEMBER SECRETARY MADHYA PRADESH 
POLLUTION CONTROL BOARD & ANR.   Respondent(s)

(FOR ADMISSION and I.R. 
IA No. 140616/2026 - CONDONATION OF DELAY IN FILING
IA No. 140615/2026 - EXEMPTION FROM FILING O.T.
IA No. 140613/2026 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES
IA No. 140614/2026 - STAY APPLICATION)

Date : 15-05-2026 This matter was called on for hearing today.

CORAM :  HON'BLE MRS. JUSTICE B.V. NAGARATHNA
HON'BLE MR. JUSTICE UJJAL BHUYAN

For Petitioner(s)  Mr. Harpreet Singh Gupta, AOR
Mr. Pratipal Singh Gupta, Adv.
Ms. Sarita Chaturvedi, Adv.
Mr. Srajan Jain, Adv.
Mr. Chinmay Singh Kulhara, Adv.
Ms. Bhumika Sharma, Adv.
Ms. Faiza Naved, Adv.

For Respondent(s) : 

UPON hearing the counsel the Court made the following
O R D E R

1. Delay condoned.

2. Issue notice to the respondents.

3. Appellant’s  counsel  is  also  permitted  to  serve  the

standing counsel for the respondent-State.

4. There shall be interim stay of the impugned direction

until further orders.

(RADHA SHARMA) (DIVYA BABBAR)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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